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FJeedOIII II'''' ...... to Is-INA 
petIOlI" 

2733. DR. V. RAJBSHWARAN : Wi\1 
tbe Minister of HOMB ~FPAI&S be plealed 
to state: 

(a) the number of ex-INA persooael 
who applied for freedom "abler8 peDsion. 
State· wise; 

(b) tbe number of applicants sanCtioned 
pension; and 

(c) the rRIOllS for not aanctioninl 
pensioD co tbe fema'niDI 7 

THt! MINISTER OF STATE IN THE 
MJNlS1RY OF HOMS AFFAIRS (SHRI 
CIiJNTAMANI PANJGRAHI) : <a> aDd (b). 
.J~r~dom Fiabters Division of Ministry cf 
liome Affdirs received 34,665 in-time 
apphc3tions (rom Bx·INA personnel. Out 
of this 18,814 persons have so far been 
sanctioned pension. Slate"wist figures of 
applications from Ex·INA personnel are not 
being maintaiocd. 

(c) Cases whicb did not satisfy the 
pro\ .sions of the scheme could not be 
sanctIOned. Government bave constituted a 
Commirt~e and taken steps to ensure tbat 
applicant ~Ii&ible under the Scbeme aet their 
pension. 

l Traill/arion] 

Impo~H'oo of bao oa briDling ar •• 
and •• munJUoD from forelgo 

countrlea 

2734. SHRI BAL RAM SINGH 
YAOAVA: WHI the Minister of HOME 
AFFAIRS be pleased to state: 

(d) Yr.'hethcr Oovernmenl bave imposed 
ban on brmgiQl of arms And ammunition 
purchased I r ~m forciaD countries; and 

(b) whether it i. applicable to Members 
of Parliameot also and ir~ so. tbe reasons 
therefor? 

THB MINISTER OP STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCeS AND PENSIONS AND 

MINISTeR OP STATS IN THB MINIS .. 
TRY OF HO"tB AFFAIRS- (SHRI P. 
CHIDAMBARAM): (a) and (b). Yes, Sir. 
On rocoipt of reports from lOme Indiaa 
Millions abroad about an uf1precedented 
spurt in the import of firearms u part of 
baa-It by Indian tourists, wbich in tbe 
plcvajliog conditions was not considered 
dtsirable, a ~aD on such imports wit 
imposed in public ioterest with effcct from 
13. t 1.86. The said ban is applicable to aU, 
iDcludin. Mcmbfu of r"rliaJll~nt! 

[English) 

Graat of freedom ilhters peD.ton 
by State, 

~13S. PR.OP. NARAfN CHAND 
PARASHAR : Will the Mmister of HOME 
AFFAIRS be pleased to stare : 

• 
. (a) whether Government are aware that 

various State Governments are living pen
sion to many of tbe freedom fighters whose 
cases for the sanction of freedom figbters 
pension have been rejected by the Union 
Government; and 

(b) if so, tbe reaSODS theref"r and 
also the justification for' adopting two 
sets of criteria for thc reco8oition of 
freedom fighters by tbe Central and State 

Governments 1 

THE MINISTER. OF STATE IN"HB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : tal and (b). 
Many State Goveroments have been operat
ina their own Freedom Fighters PeDsion 
Scheme with criteria of e)lgibility, which 
are different froOl tboc;e pre.;~rjbed in the 
Central Scheme. Pension under State 
S~bemes is paid from tbe State Revenues. 
Under the Central Scheme a freedom fighter 
to be eliaible for pension should have 
underaone at least six months' imprisonment 
or orber prescribed suiferjna in connection 
with National Freedom' Struggle, wbereas, 
under tbe State Schemes'tpension is. sOme
times granted (or even shorter period of 

sufforina 

Steps to cbeck Eve· Teasing in 0,1111 

2736, SHRr K. PRAOHANI: W'ill the 
. MiDister of HOMB AfP .\IRS be pleased to 

state: 




